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Ravi Shanker Jha, CJ]

This petition has been filed by the petitioner by way of Public Interest Litigation
praying for a direction to the respondent-authorities to comply with the

guidelines issued by the Government of India dated 24.03.2020 regarding
containment of COVID-19. He has also prayed for undertaking the steps for

screening of the staff as well as essential service providers during this period as
contained in the guidelines.

The respondents on advance copies have submitted their respective response.

We have heard learned counsel for the parties through video conferencing
(Webex App software) with the consent of the parties.

Learned Additional Solicitor General of India appearing for Union of India submits
that they have already issued proper guidelines andare constantly

monitoring their implementation. He further submits that all the authorities are
duly complying with the same and there is full cooperation between all
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those involved in the battle against COVID-19 pandemic. He further submits that
they are not treating this litigation as adversarial and that in case the

petitioner has any further suggestion or in case any instance of violation of the
guidelines comes to his knowledge, he may approach the concerned

authorities or Nodal Officers concerned who will immediately look into the same.

Learned Senior Standing counsel appearing for Union Territory, Chandigarh,
learned Additional Advocate General appearing for the State of Punjab

and learned Additional Advocate General appearing for the State of Haryana
reiterated the submission made by learned Additional Solicitor General

of India. In addition, learned Senior Standing Counsel for Union Territory of
Chandigarh submits that they have already issued instructions for

screening of all the essential service providers and as on date as many as 2058
people have been screened. He has also stated that 11 teams of

Doctors and six other dedicated teams are already undertaking active screening
of those involved in food distribution and other essential commodities.

He submits that Union Territory, Chandigarh has infact decided to screen all the
citizens of Chandigarh, pursuant to which more than 813349 persons

have already been screened.

Learned Additional Advocate General appearing for the State of Haryana submits
that they have issued similar directions as issued by the

Government of India on 23.04.2020 and are taking all necessary steps for
screening the staff involved in providing essential services.

Learned Additional Advocate General appearing for the State of Punjab submits
that similar instructions have already been issued by the State of

Punjab on 28.03.2020 and 05.04.2020 and necessary steps are being
undertaken by them.

In view of the aforesaid stand of the respondents and the steps being undertaken
by them pursuant to the directions issued by the Union of India we

do not find any reason to issue any further direction to the respondents at this
stage.

We accordingly dispose of this petition granting liberty to the petitioner to
approach the authorities in case any particular instance of violation of the

guidelines comes to the petitionera??s notice or in case the petitioner wishes to
make any further suggestion to the authorities regarding

implementation of the guidelines issued by the Union of India.
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Before we part with the case we wish to record our appreciation for the stand
taken by all the respondents as also the petitioner that the petition is not

adversarial and that all of them are willing to work together towards fighting with
the pandemic Covid-19 and for taking all necessary steps in

furtherance thereof.
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